| TEM NO. 56 COURT NO. 1 SECTION Il T A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 21368/2013

(Arising out of inpugned final judgment and order dated 29/10/2012 in
I TA No. 252/2011 passed by the Hi gh Court O Judicature At All ahabad)

C. 1. T VARANASI Petitioner(s)
VERSUS

SCL. OF ADVANCED MGT. STUDI ES Respondent ( s)

(Wth prayer for interimrelief and office report)

Date : 18/ 07/2014 This petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) M. Mani nder Si ngh, ASG
M. Rajiv Dutta, Adv.
M . S. Wasim A Qadri, Adv.
For Ms. Anil Katiyar, Adv.
For Respondent (s) M. Hari sh Pandey, Adv.

M. Mani sh Kumar, Adv.
M. Mayank Upadhyay, Adv.
M . Nem Nath Chaturvedi, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Leave granted.
Heari ng expedit ed.
Signature Not Verified
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